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VL ANegistrar o
1 [14.2.9 Heard Shri P.K..ayak, learned

counsel for the petitioner and Shri Ashok 3:’,\ Ur».. lA
Mohénty, ledarned Senior Stadnding Counsel | % codwiy
(Central). L“F 19, U3 G-MPLQM_
The applicant is the widow of late \’
Napayan Nayak, EDBPM, Subdlaya B.Oe underc—w’() ﬁ-??}
Nayagarh Sub-Divisicn. She claims that “‘Um R
» she fulfils all the quelifications for %’Uﬁm,}%
the post of EDBPM ang also that all J
other provisions concerning =g éornpa- \ g;O -~
ssionate appointment scheme applicable Uz/ ’
in her case are fulfilled. Her only

grievance is that she h@&s represented ‘312171 B~
to the authorities a@ncerned for consi- W ~
dering her case at an early date. She ﬂ';%é
is undergoing considerable fimdncial

distress owing to the demise of her

husband. The case does not appedr to 7

héve méde any appreciable progress at wwl
at the prelimindry stage. It is doubtfulv ﬂv
whether bhe synopsis and other documents .

in her case have at all been forwdrded | ‘

to the Circle Relaxation Committee, since, : Ql
according to the applicant, she has not frand
hedrd anything from the SDI (P) Concerned.
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No- of | Date of Order with Signature
Order Order
ool 14.2.96 Consigering the urgency of the matter,

|

and based solely on the claims a'ﬁ averments

% ths :‘Pshléhci:‘ar\lff hirgctcilctidolf; IE if?casr];u'..l: -fur ve.raccf'y in 3ny case, ;
Application,]it is directed that

Respondent No.3 shall immedidtely
complete all the paper-work in this cdse
within @ period of 30 déys from the date
of receipt of a copy of this order. It

is also directed that the Circle Relaxa-

tion Committee sheéll take &n appropriste

decision in the mdtter, in keeping with A
rules, within 30 days of the receipt W

m,a(y\/rw,l C’M'*“J"z 9
/

of necessdry papers from bL ?\vm T

the Division, during any meeting of the | W

Circle Relaxgtion Committee thdt mRy be

held within thet period. | \
Thus the Original Application is ¢ %S/Zlﬁ‘

disposed of at the agmission stage. '5#496' )
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